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(A Government of Tamilnadu Enterprise)
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TENDER CANCELLATION ANNOUNCEMENT
“Due to administrative reasons, the tender
invited vide notice No. PSC / OPS / TENDER
(SHIP) /| GEARLESS [/ 004 |/ 2022-23,
Dt.23.08.2022 (Laycan 12.10.2022 to
26.10.2022) scheduled to be opened on
29.09.2022 is cancelled. The fresh tender
notice will be advertised later through

Newspapers / Magazine / our website.”

DIPR/4312/TENDER/2022 GENERAL MANAGER (OPS)

EAST COAST RAILWAY

File No. DRM/Engog/KUR/22-23/
E-Tender/89, DL 22.09.2022
Tender No. eiender-East-KUR-

222-202F, Date: 13.05.20322
pITm i EXECUTION OF THROUGH
SLEEPER RENEWAL FOR A LENGTH OF £.0
EMS. IN PATCHES EETWEEN MERGUMDI-
CHARBATIA SECTION OF KHURDA ROAD
DIVISION.
Approx cost of the work: RRFFREESLUERS b
72,11,1001-, Completion Period of the work:
B Six) Months.
Date & time of Tender Closing: Qg8 [ReireS
1500 hrs.,
Mo manual ofiers sent by Postl CounarFax arin
person shall be accepted &gainst such
e-Tardars, even i these are subemitied on firm's
lzbier herd and received in time, Al such marual
offers shall be considered invalld and shall be
rejecled sumemarity without any consideration,

Ilst care I1s taken prior
to acceptance of
advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
Publications.
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We therefore recommend

that readers make
necessary inquiries
before sending any
monies or entering into
any agreements with

NOTICE FOR LOSS OF SHARE CERTIFICATE
The fofowing share cenificates of the Company have been reporied lostmisplaced and the

Complete information including  e-lender advertisers or otherwise hodders of the said share certificates have requested the Company for ssue of Duplicate Share
dacurmants of the abowe e-Tenders is available acting on an advertise- Certificates.
. o an 2 : i1 inwebsite httpaww ireps.gov.in ment in any manner Maotice is hereby given that the Company will procesd o issue Duplicate Share Cerificates in
nb H - HEgd.lﬂﬂIEE..iﬂl F-!W.F! %ﬂlntih thawar: K0 I'.'Iarg Nere Dal-110001 Mote: The prospective tenderers are advised 1o whatsoever. Registered the: below mentioned persons unless 8 valid objection is received by the Company within 15
p UUSI ng Phones : 011-2335717 ,EEJE 1|... 2070541 4 Website : www. pﬂhhﬂ”ﬁlﬂg com re'.'rsiltl:e website 10 (ten) days balare the daIE: letters are not accepted days from the date of publication of this notice
: ) BRANCH ADDRESS :- Ambalikcala Tower, 121155126, 2nd Floar, South Amman Kavil Sireel, 'E'L mﬁjﬁﬁﬂn@&:&:ﬁr{ 1}33 :Eﬁe rﬂl"ﬁ' changes! in response to box Folio |Certificate | Number | Distinctive | Distinctive Name of Share
Finance Limited Near Kothapuram Over Bridge, Thrissur-680004, E-Mail: Thrissur@pnbhousing.com | ‘Divisional Railway Manager ([Enga number advertisement.” Mumber| Numbers |of Share | No. (From)| Ne(Te) Holder
R 173.23 4 :_{Emda Rsfa.d UBOTEOTS| 121674 2800|8187 190140 WIRELA SETHI
POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES) e fshares (Beceased) Joint wth
fransiemrad ANITA BHANDARI
Whereas the undersigned being the Authorized Cfficer of the PNE Housing Finance Lid. under the Securitisation and Reconstruction of o IEFF)

Financial Assets & in compliance of Rule 8(1) of Enforcement of Security Inferest Act, 2002, and in exercize of powers conferred under
section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rulas 2002, issued demand nofica’s on the date mentioned against
each aoccount calling upon the respective bormowear’s to repay the amount as mentioned against each account within 60 days from the dake of
nodicel 5]/ date of receipt of the said noticar’s

The borrower's having falled to rapay the amourd, nobice |s hareby given to the borrower's and the public in gereral that the undarsigned has laken
possession of tha propartyies described hareln below In axercse powars conferred on hmvher under Saction 13(4) of the said At raad with Rule d
ol the said Rudes on the dalas mentioned against aach acoount.

The borrower's in parficudar and the public in general is hereby cautioned not 1o dagl with the propsrhyies and any desing with the propsrhy/ies will

Ay parsonfs) having chjecbons o the issue of the duplcate share cerificabes should ladge

hisfhertheir obsaction with 28 supporing documents with the Company a1 its Registered Office

within 15 days fram the appearance of thes notica fafing which the Company will proceed to issus

Duplizale Share Cerlificatelz] Lo the persons mentioned above and thereafler no objection to the
issue of duplicate share Cerlificate will b2 entertained fram any person(s),

For United Breweries Limited

Sd/-

Place: Bengaluru Govind lyangar

be subject to the change of PMB Housing Finance Lid., far the amaount and intaresd therson as per koan ggreement. The borrowers” attention is - 28.09. i Wi i
invited to provisions of Sub-section (B) of Section13 of the Act, in respact of time available, to redeem the sacured assats, Dt -0 02 S Kl TOrLcRn £ A DAY ey
B Loan Hame aof tha Date of Amsauni Dizrtes of Dascription of the FORM A
Ma.| Account BorrawerCo-Bormower |  Demand Outstlanding Pagzession Praparly Morigaged
Ho. Guaranior Notice Taken PUBLIC ANNOUNCEMENT
HOWTCR' | Mr, Rajl Elias & 03-02-2021 | Hs. 20,50,B85.57 (Rupeas | 22-08-2022 ) A1l The Fiece And Parcel O Propery Flak Mo i i
0616310143 | Ms, Sij A Twandy Lakts Fity Bt | (Physlcal) | C, 151, Foor. Sarvoyal St Critiapely (Regulation 14 of tl_1e I_nso_lvency and Bankrupt_cy Board of India
B.0.: Thrissur Thousand Eight Hundrag Village, Thrissur Taluk, Re.SyNo. 2707 B, (Voluntary Liquidation Process) Regulations, 2017)
Eighly Fiva & Fifty Savan 305% (Percentags) Undivided Shere and
Paiza Criy) as on 03-02-2021 interast in Land admeasuring 7.44 Ares of FOR THE ATTENTION OF THE STAKEHOLDERS OF
Land, Thrissur, Kerala-680351 UNIVERSAL SEMICONDUCTORS INDIA PRIVATE LIMITED
2, MHLTCR' | Mr. Sibi John 18-05-2022 | Rs. 22537230230 |Rupses | 22-08-2022 | Bam Mo.1. All thal pieca and parcel of tha

0&18/741233 & | Sebastian, Twa Crore Twenty Five Lakhs |(Symbalic) | Re Sy Mo, 28004, thatappily Taluk, Trichur

HI'II-TEH' Ms. Hima Barnard & Thirty Sewvan Thousand Two Village, Trichur, Thrissur, Kerala - 680584, & 11 Name of Corporate Debtor Universal Semiconductors India Private Limited
0319/665605 | Mr. Bernard Hundred Thiry & Thiry Palsa Meen Na. 2. Al fhal piece and parcal of the Fa ,
B.0.: Theissur | Zacharias i) 85 on 18-05-2022 Sy No, 2805, Trichur Village, Thalapally 2| Date of Incorporation Of Corporate Debtor 06.08.1993
Taluk, Trichur, Thrissur, Kerala - 680584, 3l Authority Under Which Corporate DebtorIs | Registrar of Companies, Bangalore, Kamataka
3. | WHLTCR' | Ms. Panikessery Veni | 09-05-2022 Rs. 58,12,806.19 24-08-2022 | I that peece and parcel of the Re.Sy.No, " " " . Incorporated / Registered
D621/8931508 | Priya Anil, {Rupeas Féty Eight Lakhs | (Symbalbe) | 241117, Madathara Vilage, Thrissur Tahuk, I t th d ' t . A
NHLTCR |t ke V R & oot Tn:u;;?nu i (S ] Erwmrqmm}r:ﬁg . ar?ﬁeral En_ﬁsga I ge e I“SI e ’n orma ion 4 l%orptpfrat? Ide’[l]tltyfNo./L|m|§eddL|§b|llty U32104KA1993PTCO14616
0612/7358442 | Mr. Ramadas Hurdred Six and Minetaen e ¢ . entification No.of corporate debtor
B.0.: Thrissur Paisa Ordy) a8 on 09-05-2022 d t d th f t 5. Address of the Registered Office and Principal | # 496/4 2nd Floor, 10th Cross, Near Bashyam Circle,
4, | NHUTCR |Mr Narayanan PR& (18052022  Rs.1920061427  |24-08-2022| Al that piace and perced of the Progerty in R, a“ ge "ISI e e In or ma Iunl Office (if any) of Corporate Debtor Sadashivanagar,Bangalore 560080 KA
0519/680254 | Ms. Sreelatha (Aupaes One Crara Minety | (Symbolic) | SyMNo. 47006, 4704, 470011, 47018, Lakkdl 6. Liquidation commencement date of 26.09.2022

B.0.: Thrissur | Narayanan Twa Lakhs Six Hundrad Parur 7, Yillage, otiapalam Tabuk, Anthikkad,

Fourteen and Twenty Seven Citapalam., Kerala - G80641
Paisa Only) as on 18-05-2022

Corporate Person

7! Name, Address, Email Address, Telephone
Number and the Registration

Name: Mr. Ratnakar Shetty RPAR & Co LLP, #16,
Level 3, Skyline Towers, 7 th Cross, Sampige Road,

Inform your opinion

L MHLTCHR Mr. Ramachandran 09-05-2022 | Rs 45,12,394.61 (Rupsas | 24-09-2022 | Al thal pieca and parcal al ke Proparly in S
9133.21;153 P.C., Mr. Saji Forty Five Lekhs Twelve | (Symbolic) | SyNo. 5831-1, 5331-2 Melzyi Village, i 5 S 5 Number of the Liquidator I\E/I?TlllgﬁwalgraﬁrgssB?ggﬁel?t;ng%g?nz o
J0h: Thrissur | Ramachandran & Thousand Three Hundred Mukundapuram Taluk, Mellayl, Thrissur, th I : . . |
[ua:.h:lta:gm Frag Ph_lnﬁg_'Fn:l-Jran:l Sty DH.EE Kerala- 650305 WI I"vestlgatm loum'a IsnL ggglt:t%{\llgn ?\19()5?6404040
r i3 Only) 88 on 09-05- ;
PLACE:- THRISSUR, AUTHORIZED OFFICER, IBBI/IPA-001/IP-P01630/2019-2020/12718
DATE : 27-09-2022 PNE HOUSING FINANCE LTD. 8. Lastdate for submission of claims 25.10.2022

Notice is hereby given that the Universal Semiconductors India Private Limited has
commenced voluntary liquidation on 26.09.2022.
The stakeholders of Universal Semiconductors India Private Limited are hereby calleg
upon to submit proofs of their claims, on or before 25.10.2022 to the Liquidator at the
address mentioned againstitem 7.

The financial creditors, if any, shall submit their proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person, by post or by
electronicmeans.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 28.09.2022
Place: Bengaluru

FEDBANK FINANCIAL SERVICES LTD.
Having corporate office at Kanakia Wall Street,
A-Wing, 5th Floor, Unit No.501, 502, 511, 512 Andheri - Kurla Road, Chakala, Andheri
East, Mumbai, Maharshtra - 400093

POSSESSION NOTICE
Whereas

The under signed being the Authorized Officer of Fedbank Financial Services Ltd.under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act,2002 (54 of 2002) and in exercise of the powers conferred under section13(12) read
with Rule3 of the Security Interest (Enforcement) Rules, 2002 issued the mandate notice dated 14™ JULY 2022 and subsequently carried
out the paper publication on 26™ MAY 2022 calling upon the Borrower, Mortgagor, Co-Borrower(s):-(1) M/s. VENKATESAN TRAVELS
(Borrower) ,(2) . Mr. Venkatesan N (Co-Borrower), (3) Mr.Jayanthi (Co-Borrower) , (4) Mr. Natarajan K (Co-Borrower) to repay the
amount mentioned in the said notice being of Rs.20,60,000/- (Rupees Twenty Lakhs sixty Thousand only) Loan Account Number
FEDPORSTL0477842, together with further interest thereon at the contractual rate plus all costs charges and incidental expenses etc.
within 60days from the date of receipt of the said demand notice.

The Indian Express,
For the Indian Intelligent,

§ ThelndianEXPRESS

— JUURNALISM OF COURAGE —

Name and Signature of the Liquidator
Sd/- Ratnakar Shetty
Liquidator

The Borrower, Mortgagor and Co-Borrower(s)mentioned here in above having failed to repay the above said amount within the specific
period, notice is hereby given to the Borrower, Mortgagor & Co-Borrower(s) and the publish general that the undersigned Authorized
officer has taken symbolic possession of the property described here in below in exercise of powers conferred on him under Section13(4)
of the SARFAESI Act read with Rule8 of Security Interest (Enforcement) Rules, 2002 on this the 22" Sep of the year2022.

PRAGATHI CO-OPERATIVE BANK LTD.

Head Office: No. 12/1, 1st Main, 9th Cross, Malleshwaram, Bangalore - 560 003. Ph.No. 080-23365137 / 23369915

Branch: No. 765/B, 3rd Main, HMT Layout, Nagasandra Post, Bangalore-560 073
The Borrower, Mortgagor, Co-Borrower(s) and Guarantor mentioned here in above in particular and the public in general is/are here DIIE L AL SN i L Xle
by cautioned not to deal with the following property and any dealings with the following property will be subject to the charge of -
Fedbank Financial Services Ltd. For an amount of Rs.20,60,000/- (Rupees Twenty Lakhs sixty Thousand only) Loan Account Number Sale of Immovable Asset Charged to the Bank Under The Securitisation and Reconstruction of Financial Assets and Enforcement of the Security Interest Act 2002 (SARFAESI ACT)
FEDPORSTL0477842, together with further interest there on at the contractual rate plus all the costs charges and incidental expenses Notice is hereby given to the public in general and to the Borrower/s and Guarantors/s in particular that the under mentioned property mortgaged to The Pragathi Co Operative Bank Ltd., take
etc. possession under the provisions of Section 13(4) and Rule 8 (6) of Securitization of Financial Assets and Enforcement of Security Interest Act, charges and costs etc, as detailed below by adopting
any of the methods mentioned in rule 8(5) of the above rules. The property is being sold on “AS IS WHERE IS AND AS IN WHAT IS AND WHATEVER THERE IS” AND “NO RECOURSE BASIS’
and as such the sale is without any kind of warranties and indemnities.

The borrower’s attention is invited to sub-section (8) of Section 13 of the Act, in respect of time available to redeem the secured assets.

Schedule-A
Description of Property
(Particulars of the immovable property mortgaged to FFSL)

" Reserve Price| Cutstanding
Dues as on

& EMD 28.09.2022
Il All the part and parcel of House Measuring: East to West 40 Feet including 05 Feet Rs. 58,00,000/-| Rs.64,81,639 /-

Date, Time
& Place of Auction

28-10-2022 Time

Name of Borrowers & Mortgages and
Guarantors/ Sureties:

Sri. Vasanth Kumar Shetty

Description of Property Measuring & Boundaries

All that piece and parcel of Land and Building, Comprised in Old S.No0.50, New S.N0.50/105, as per Patta New S.No.53, Measuring

; ; i ; ; ; g S/o. Mahabala Shetty, property No0.96, (Northern Portion) passage (35 Feet+ 5 Feet), North to South 20 Feet, (Rupees Fifty | (Rupees Sixty 12:00 pm at:
:ézhnzzdezt: ;::f 1800 Sq.ft., situated at Zamin Pallavaram Village, Pillayar Kovil Street, Alandur Taluk, Kancheepuram District and the borrower Situated at Bikasi pura Village, Total 800 sq ft. and Bounded by: East by: Passage Eight Lakhs Four Lakhs Pragathi
' ) . . Residing at # 96, Aasthi, Uttarahalli Hobli, Bangalore South of 5 ft X 20 ft.and remaining property bearing No.96B only) Eighty One | Co-Operative Bank
North by: Plot belongs to Mr.Krishnan & MrThangaraj, South: Plot belongs to Mr.Govindan, East: Narasam Lane and West: Plots 2nd Main, Paul Chinnappa Taluk, Now it is comes under BBMP, belongs to Smt.Gayathri, West by: Site No.103 EMD - Thousand Six| HO: 12/1,1st Main

belongs to Mr.Sundaramurthy Layout, Bikasi Pura, Limits, as per BBMP documents North by: Site No.97, South by: Remaining portion Hundred and | Road, Malleshwaram

Rs. 5,80,000/-

measuring with an extent of 1800 Sq.ft., East to West on the Northern Side: 60 Feet; East to West on the Southern Side: 60 Feet; J.P. Nagar, ADJ Wipro Layourt, Property  No.281/288/96/296, PID| of the vender property bearing No.96A now belongs Thirty Nine Bangalore560003.
North to South on the Eastern Side: 30 Feet; North to South on the Western Side: 30 Feet Bangalore-78. No.185-W0335-19, 2nd Cross, ISRO to Krishnamurty and Common staircase. only)
) o o 7 ) o o ) Lay out, Bangalore-560078.
situated at within the Sub-Registration District of Pallavaram and in the Registration District of South Chennai. L
Property Owned by: Mr.Natarajan K Terms and conditions of Auction Sale 1) For participating on auction, intending have to deposit a refundable EMD of 10% of Reserve Price by RTGS/NEFT/ Funds Transfer to the credit of Alc No. 200700000563
o ¢ Name: Praga o Operative Bank Ltd. Through IFSC Code “ICICOOPRCBL” Bank: Pragathi Co-Operative Bank Branch: Malleshwaram Or by RTGS/NEFT Demand Draft/ pay Order/ Bankers Cheque in
5dj- favour of “Pragathi Co Operative Bank Ltd.” Payable at Bangalore so as to reach us on or before 28-10-2022, Time 11:00 Am The intending bidders have to submit copy of ID and Address proof and Pan Card to the

Authorized Officer The Pragathi Co Operative Bank Ltd., Malleshwaram Bangalore-560003. The EMD will not carry any interest. 2) The property “SHALL NOT BE SOLD” below the Reserve Price. 3) The successfu
bidder should deposit 25% of the bid amount (including EMD) immediately on declaring him as successful bidder, and the balance 75% of bid amount within 15 days after the sale date by RTGS/NEFT/ Funds Transfe
to the credit of Alc No. 200700000563, Name: Pragathi Co Operative Bank Ltd. Through IFSC Code “ICICOOPRCBL” Bank: Pragathi Co-Operative Bank Branch: Malleshwaram or by Demand Draft/ pay Orde
in favour of “Pragathi Co Operative Bank Ltd.” Payable at Bangalore. 4) In case of default in payment at any stage by the successful bidder within the 15 days from the date of auction, the sale shall be treated a
cancelled and the amount already paid will be forfeited. 5) The property is put for sale on the condition “AS IS WHERE 1S”’and “AS IS WHAT IS” and “NO RECOURSE” basis. The intending bidder shall satisfy himsel
about the title, Ownership, Statutory approvals, encumbrances, claims etc., in regard to the property. The bidder has to bear the Registration Charges, Stamp Duty ,Cess, Sales Tax (if applicable) and any other statuto
dues or others dues like Municipal Tax, Electricity Charges, Land use conversion charges, Society Charges, Maintenance Charges, Akrama/Sakrama and all other incidental costs, charges including all taxes and rates
and any outgoings relating to the property. 6) General Power of Attorney holders, agents & any other persons are not allowed to participate in the auction on behalf of the bidders. 7) This is also notice to the (Borrower.
Guarantor/ Mortgagor) of the aforesaid loan dues about holding of auction sale on above mentioned date if the dues are not repaid in full. 8) The Bank reserve the right to cancel / postpone the bid without assigning any
reasons. 9) The Authorized Officer is presumed to have information about the mortgaged property. However, Authorized Officer is not responsible for any wrong information which has not come to his notice. 10) The
details of encumbrances, if any known to the Secured Creditor — Nill. Property Inspection Date 27.10.2022, 11.00 a.m. to 5.00 p.m.

Note:1- The intending bidders may contact Sri. M S Prasad. Manager, The Pragathi Co Operative Bank Ltd., Malleshwaram, Bangalore-3, on Mobile No. 9632230044 for ascertaining the details of property and contact
Mr. Prakash Rao M/s P.T security Services Pvt Ltd, Bangalore on Mr. Purushothamon, on Mob No. 8660686717 for inspection of property.
Note:2- If Borrower as paid the amount auction will be cancelled subject to condition Authorized officer will taken.

Date 27.09.2022, Place: Bangalore.

(AuthorizedOfficer)
Fedbank Financial Services Ltd

Place:-Chennai
Date- 28-09-2022

Sd/- Authorized Officer, Pragathi Co-operative Bank Ltd.

da 30 d5ler
Bank of Baroda
Io

Adit of Infamal Financial Contrals Char Fnancal Huu:n'hrg issued by lhe InsSule of Charered Accountands of Ind@™. Thesa
pesponSiialies indude (e design, implameniabon and rainlénancs of sdequate mlermal Enancal conlrals Mal wene operabing effectvely
loe eresunrg) the andery @nd estcenl conduct of its Busness, includeng adherendce 1o the Bank's polces, the sal‘egwr-;lng oI5 assEls, he
prevention and detection of frauds and ermars, the aocuracy and compleleness of the accounting records, and the imely preparation of
rekable financial information, s requinad under the Banking Requiation Act, 1949 and the crcylars and ouidelines issued by the Resane
Bank of India.

T
YIIAYA

cormrals wilh refanance ta Finandal Slatemants and such infarmal irancial contnals wilk refanrance B Financal Salemenls wena apanaling
efpclively & at March 31, 2022, based o Sthe cnlena by imbermal cortrod aver financial repodng estabishad by e Bank consdefng the
easenli Componens ':]rI’I|Eh'I'SEI|LJ'.I"I|r“‘| slabed in e Guidance Nabe on A ot of intemal Firancial Cantrols Over rll'l-?lf“Dl“'| F porting Bsusd
by thee Inssbute of Charered Socountants of India®

Cthar Matbers

Chr afioreesaid repoet in sa far as it ralates bo the oparating effectivenass of inlernal firancial canfrofz with refarance ta Financial Slataments of

di  Thana are no qualilication, reservafon or adverse remarks ralating b the manlenanca of accounls and other matlers cormedchad
thitrenith

el Our Audit repart on the adeguacy and operating effectiveness of e Bark's inkemal firancial controls wih reference 1 Snancia
statemeants |s guen in Annexure A o this report. QOur report expresses an unmodified opnian an the Banks's operating effectiveneas of
intamal firancial cantrols withreferance tofinancial statemends ag at March 31 2022

Date: May 31, 2022

Financi“.ep. .in

For Dassani & Associales

Far J. Kala & Associates

{Referred ta in paragraph 12(ejunder “Repori on Other Legal and Regulatory Requirements™ of our report of even date

Repart an i internal financial confrals with reference to Financiy Statements as requined by the Reserde Bank of India {the "REI)
Letter no. D08, ARG Mo 6270108, 51.00172019-20 dated March 17, 2020 {32 amended) (the "REI communication”)

‘W harva audied tha internal inancial conlrals wilh raference 1o Financzal Statements of Bank of Baroda [fhe "Bank™| as of March 31, 2022
i corpunclicn with our sudil ol Beslandalene fonandz slatemants of the Bank lor @e vear ended on that dale whch includes infemal Snandal
cxanbrods wilh nelerercs [o Financal Stalements of the Bank's branches
Managament's Responsibility for Infermal Financial Controls

The Bank's manegemsant & resporsibde for establishing and mainlzining intemal financial controks based on “he infamal conlrol oves
financial reparling criteria established by the Bank considering the assantial componants of intermal conbrol steted in e Guidanca Mate an

Audifor's Responsibiliy

Wi baleva thet the audil evidance we hava obfained and the audit evidence obilained by the brench awdiiars, in terms of their reporis

degree of complancewith the paliciesor procedures may deleriarate

Dpinion
Im gur opiriian, ard 8o the best of aur infarmafion and accarding 1o tha explanatiores given b us and basad on tha considersfian of the repons
of the branch audibars refamed 16 in the Other Mallers paragraph below, tha Bank has, in all matanal respacts, adequata inbemal financial

UDEN-220T 4392 AKACFQSITT

Inkerent Limitadions of Infernal financial contrals with reference (o Financsal Statements

Because of thanherenl imitations of intamal financial conlrals wilh raference 1o Finandal Stalements | including the passibiity of collusion
of impraper managamand cveride ol condoks, malenial messtabements due Lo armar o raud may cccur and nol b detestad Alsa, prajeclions
of any evaluafaan of ke Filemal nancal conlrols with refenence 1 Finangal Sixlements o fulure perads & subject 1o th rsk hat (he
intesreal financial controbs wilh rederenc to Financial Statements ey Becoms nsdequabe Becase of Cnanges in condBong, of that he

For R, Devendra Kimar & For Dass Gupta & Assaciales For Wyas & Vyas 2814 branches lincsding otbar acoouniing units and Cantralized Processing Cenlers) is basad on tha cormaspanding repors of e nespective
Assacibes Charlered Accaumlants Chartered Accountanks Qur respansibiliy & b exprass an opinian an e Bark's inbamal inancial conleals wilth relenence B Financal Skatements based onour branch auditons of theess branches
Chartered Scoountants FRM: D00112H FRN: 0005900 audil, Wiz conducled aur audil @ acconsance wilh e Gudand: Mok on Audil of lermal Firancial Contrls Over Fnantsl Reparing | he Dur apinion is notmodiied in respect of this matiar
FRM: 114207W “Guldance Note) iszued by the Instiute of Cranered Accountants of Indsa {the *ICAI%) and the Standands on Audiling (SAs) ssued by the
&l &l ICAL o the extent applizable to an audit of mlermal francizl controbs, Thase Standands and the Guidance Note requine that we comply with

gl [Ashok Kumar Jain) {0, P, Vyas) ethical reguirements and plan and perfarm the awdit bo obtan reasonahle assurance ghoul whether adaquate intemal fnancsgl controlswith  For B Devendra Kumar & For Dass Gupta & Associates For Vyas & Vyas
(Neeraj Golas) Pariner Bartier reference i Financial Statements were astablished and maintained and if such controls aperated effectivaly in ak material raspects, Assaciates Chartered Accountanis Chartered Accountants
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BEFORE THE HON'BLE FAMILY COURT,
THRISSUR

0.P 441/2021
Dr. Ratheesh M.S, Aged 40 years,
S/o Sekharan, Mepparambath House,
P.0. Ponnani, Ponnani Desom,
Ezhavathuruthy Village, Ponnani Taluk,
Malappuram Dist. Pin 679577.
-Petitioner
Dr. Yamunarani, Aged 40 years, No.10,
First Floor, 10th Main, Honga Sandra,
Bangalore. Pin- 560 068, Karnataka
State, India- Respondent
The above original petition filed for
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before the family court, Thrissur, for
the appearance of the respondent. If
the respondent does not appear on the
date the case would be decided in her
absence. Petitioners Advocate:
22,09.2022 A.C. Mohanakrishnan
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PUBLIC NOTICE

This Notice is hereby given by Mr.
Amitava Chattopadhyay stating
that the Original BDA Allotment
Letters  having MNo: ADM/DSI/B14/
HSRIIf1681/92-93 & No:  ADM/DSII/
B14/HSRII/1682/92-93  both  dated
27/01/1993 for their Site no.s 1681
& 1682 situated at HSR 2nd Sector
Bangalore are lost/misplaced. The loss
of the documents has been reported
on 27/09/2022. If anyone has found
them, kindly hand over the same on the
following address:
E-415, Raheja Residency

Koramangala, Bangalore - 560034,

Ph: 9901929935

IN THE COURT OF THE XXXIV CITY
CIVIL & SESSION JUDGE (CCH-35)

0.5. No. 3673/2019
BETWEEN
UNION BANK OF INDIA
No.7, 1st Floor, HMT Layout, 80ft Road,
R.T. Nagar, Bangalore-560032.
Represented by its Senior Branch Manager
Sri. Anoop C Shekar
Slo Chandrashekar Pillai
Aged about 37 years,
E-mail: bm1433@andhrabank.co.in
Mobile No: 8921415051 «...Plaintiff
AND Vis
M/S GREENERS GOOD LINES
No. 166/11, Amruthappa Layout,
Doresanipalya, Bannerghatta Road,
Bangalore-560076. Rep.by its Proprietrix
Smt. Kalpana Rosilin

...Defendant
Summons to defendants Under Order 5

Rule 20 of CPC by way of Paper

Publication
To,
Defendant
M/S GREENERS GOOD LINES

No. 166/11, Amruthappa Layout,
Doresanipalya, Bannerghatta Road,
Bangalore-560076. Rep.by its Proprietrix
Smt. Kalpana Rosilin

Whereas the plaintiff has instituted the
above case against you for the recovery of a
total sum of Rs. 8,97,094/- (Rupees Eight
Lakhs Ninety Seven Thousand Ninety
Four Only) together with court cost and
current interest from the date of the suit to
the date of the realization at the said agreed
variable rate of interest as per Loan
Agreement at 12.25% per annum (10.25%
p.aregular+2% p.a. overdue interest).

You are hereby summoned to appear in this
courtin person or by pleader on 18-10-2022
at 11 A.M. to answer the same, falling which
the suit will be disposed off. Ex-parte.

Given under my hand and seal of this court
on this 21st Day of September 2022.

By order of the court,
Assistant Registrar,
City Civil Court,

Shivashankara. A, Bangalore

Advocate for Plaintiff:
No.22/12A, 3rd Cross,
Chanukya Layout,

Opp. Manyatha Tech Park,
Nagavara, Bangalore-560045.
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INTHE COURT OF THE ADDITIONAL CITY
CIVIL JUDGE, COMMERCIAL COURTS,
BSNL BUILDING, RAJBHAVAN ROAD
BENGALURU - 560001
COM 0.S. No.1047 / 2022
Between:Canara Bank, (CCH-84)
J.P Nagar, 7th Phase Branch, Bengaluru -
560078, Represented by its Manager - Sri.

Surendra Verma .Plaintiff
And
Sri, Shridhar G. Devadiga  ...Defendant

SUMMONS FOR SETTLEMENT OF
ISSUE (ORDER V RULE 20(1) FORM
NO.2 (CIVIL,
To: Defendant
Sri. Shridhar G. Devadiga, Son of Sri.
Ganapathi K. Devadiga, Aged about 63 years,
R/at No.24/C, 10th Cross, 5th Main, Srinidhi
Layout, Konanakunte, Bengaluru - 560 062.
Whereas the Plaintiff has instituted a suit
against you for the recovery of a sum of
Recovery of Rs.4,94,759.08ps. ( Rupees
Four Lakhs Ninety Four Thousand Seven
Hundred Fifty Nine and PaiseEight only)
together with costs and interest at 10.80 %
per annum compounded monthly from the date
of suit until payment.
You are hereby summoned to appear in this
Court either in person or by a pleader duly
instructed on the 28-10-2022 at11‘0’ Clock,
in the forenoon to answer the claim and you
are directed to produce on that day all the
documents upon which you intend to rely in
support of your defense. Take notice thatin
default of your appearance on the day before
mentioned the suit will be heard and
determined in your absence, placing you
ex-pate.
Given under my hand and the seal of this
court on this 23nd day of September 2022,
By Order of the Court
Sd/-Asst. Registrar
Commercial Courts BSNL Building
Rajbhavan Road, Bengaluru - 560001
Advocate for Plaintiff
K. Aswathanarayana, MNo.208, 2nd
Floor, Olety Building,No.30-38, Diagonal
Road V.V. Puram, Bengaluru - 560004,
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f IN THE COURT OF 63rd CITY \

CIVIL JUDGE AT BANGALORE
(CCH - 64)
0.S. No. 220/2022
Hg: 28/10/2022

BETWEEN :

ICICI BANK LIMITED,

Mytree Centre, No. 4/10, Hosur

Road Bommanabhalli, Bengalore-

560068 Represented by its Power

of Attorney holder

Mr. Pramodh G,

AND :

MR. MANIKANTA T. N.

..DEFENDANT
NOTICE/ SUMMONS TO THE
DEFENDANT

...PLAINTIFF

To,
MR. MANIKANTA T. N.
S/o. Yudlur Nanjundachar
Narayanachari, Aged about 32
years, No. 56/17/01, St. Cross
Nagappa Layout, Abbigeri,
Chikkabanavara, BENGALURU-
560080. Mob: 9071929886
Email:beingmani@live.com
Also at :
MR. MANIKANTA T. N.
S/o. Yudlur Nanjundachar
Narayanachari, Franchise India, 2
Prestige Commercial Complex,
2nd Floor, Church Street,
Shanthala, Bengaluru- 560001.
WHEREAS, the above-named
Plaintiff has filed the above Original
Suit against you for recovery of a
sum Rs.4,33,493.88 (Rupees Four
Lakh Thirty Three Thousand
Four Hundred Ninety Three and
Eighty Eight Paisa Only) as on
23-11-2021 Directing the
Defendant to pay the Subseguent
interest from 23-11-2021, at 24%
p.a. with monthly rests till the date of
realization, the Defendant to pay
the costs of the suit.
You are hereby summoned to
appear before the court on
28/10/2022 at 11 A.M. in person or
through an advocate/pleader to
answer the questions to the same,
failing which the suit will be heard
and determined ex-parte.
Given under my hand and seal of
this Court, on the 15th day of
September, 2022,
By order of the Court
Asst. Registrar
City Civil Court, Bengaluru

Advocate for Plaintiff:
M.V. KINI & CO.,
Advocates & Solicitors
No. 32/12, 3A, 3rd Floor,
Alsa Glendridge,

Opp. St. Joseph College

UREE vpmbclaET 45T :

FERU : &t 2. UEFE AT htoT®
REeoll Siim DLopEl

E-mail ID : robert.seelan@sbi.co.in
Hnatgof: 9448993309

Sadmeed (dded): 080-22129264

,m; 080-22277027

5008e0 ﬁdeéss 259, 08°

Ander marde’ wyoten’ (AafA0) T8, dorvah

msm SeE . anda #‘.I.e?eab Zeen vided u3on,
do. 65, Feots® Ine's 0, worielad>-560001
ddaeed Hoa;: 080-22129264, 080-25943226

E-Mail: sbi.06866@sbi.co.in

®,$7E3R SET. Be3e0Y° ORI
[T, TYE  [OSRN
LRTMIOWSTIO FRHED WOD

cb mmmﬁ WRTNOOWS
F0% mﬁ@ohm ﬁz.%o (@Sih]
W aaeﬁowd “ a0
é@foﬁgd’

DBe Fped : IR0, TWT
&35 efojoc’) aao.raz%a é)ébzs
dew—oadeﬁ DFeR ee;aﬁ’m?g

vHoRse - IVA BemoR SR ewowd

[poso 8(6) 8 amogded excd ] QOBF RIS, Beyeass

Bmecg 20.10.202280m0 cha&ris* dmcaéswﬁ;ﬁaoaéi Al QTVODE A W dm—os

A8, 0tedeals’ ot VISAE ui¥ FIADYT Al vort aa*@aen‘t;boéz‘ o3 8808 wolida’ v, 2002 n’ac’ﬁgﬁ éd’ PN

3y AW08 wobldw, ( aacgpmsr;s;ow} Qodories 20028 fcds 8(6) =z 9(1)3 aaacq:a%rwaq Sozede3 T W QO [T,
wofsodod wdd e#:io:b ATROD - THoewd SRoeE Aedd gReed mdw% owdey o9

ABFaEEN et/ eddnthoecdn Sarie ey »ErEdsn srswes deudaddordd Jdaot sRtofod eddead
et w08, woridnty B0 BEIRT/ wrsr IRBMDI B it HTOACT yoekobE, Wl BhEE ehrdoddd
P3gN Rheds ddchdnobny o), ‘wQ Benddds T’ DI ‘HE padddat i’ DI ‘DmTPwdds ve, wge’
wgedd Soeed edieal ..’52&5‘ L3,08°, a5l Zedd, Seoks Anets OF, Worldedy 2Jbi Bomndd/eEdnidoetoen 4
#oda b AF° Fodbok Px wPbod woesad wod ded da. 1,21,88,931/- (demeol) wotdh dnetl vadgomh oF |
2oudotd IV worfied Seddneth 3w ) Busod 25.09.2022 dod 3y W +modE ebr, Y, B BIY
Fhndreh bmeod 20.10.202200k  dnoek dndenrbdinh 3y JTdridy e d¥hdods.

SRoatdha 4oeiriv oeden e, Fond Seded (Bnod), VG rbFeod , R-B0w dR0kid BFeos d) szbab d:5d
oopdridnobit Swond deaed adodd (@008 ) Fdzen dndad Breosd dIdridh e d¥hdod:

dm—os epth %oﬁ Sievelv)
DR e,e;m? @@oad sswr@
RONT 23O T[S, T
m@@ﬁmdsoé TBO 0edoD
,%zgé JRT.

CETRRA0T

0eBe> B (3 2egsos | Swonad eed il shod o-moeug | FHp meadndschi ejo".fa Cﬂ
gasort wyohm Snoell (aa0®) oot R0 anoRed Begw 3
RRRIRBE, Endod Dot SDRACD: Uozsgd S 50O
g2.48,11,000/- 2.4,81,100/- | 50,000/~ | BF08:20.10.2022 %} 19.10.2022 0, AW STRER, 30T,
11.30 005 o 12.300558 | oot 400 poisdnt | | Mivew .17 00T ©.23

e ] MR0RER wo00ST3ne
Tender No: SBI/SPB/GW/2022-23/01: R 030033, 08 T3S ST
HAByet 'R wy : ('300 30sT'F FHpar uhy) | DHUBY MR, wu3vEY, Becwd, wonve BN Fentd, ®d 1B BT 0T 63298320
Worldpth SHmepnd eds, evddad ments Jo. 184, @7 ddaod aE Fo. 44/ Bder do0.53/2, ) 0333 7le G635 179000 LTS,

0.53,/2 0Qdbd yledn ob wdd 0-31 (Shesdnord ) rbokd (Bmeos 03.11.201200mh tenhsad, oridnt B,
Wortwadh 230 wdedober Sodnveodo To. ALN/(S.U)SR.84/2012-13 dod gacbredd J73 mn&cdﬁ;{ﬁ
H0Sdrdmhc ) eiod asmama: aﬁ'a:lﬂ!e: RS @o.53/3 53353 /4 0ddd mderD, ﬁ%ﬂ)ﬁa: ze3F @o. 53/ 106da
xS @o. 53 /40dthd waoer.

HARR ot '@ wh | (URERIERANS vYy) d@aef o uhobd dSRF R 'Fob 3uT8 | How SIDFOME vamekrtraots®
a‘t{p’déﬁ mﬁu&mcrg F2bs* ©o. 001, 6¢ 2Lad, Aedo® duz® gded 1715 ¥od el 23 mv 2 ejodd 502 ¥ed
ol vyl T, B8), ¥ET0, bRt I FRJeTd BB 3 ek deo, Fer SuES, GIort, altid, wes
do @) teolytst Fa' wollew B3y Ho.o7F dbrith, AP H* domerd Bpobddd dednt ddnof o vhobd,
ﬁcﬁmoﬁ‘/muefﬁquom Fath dewrd gdcs;saia;moam Fobs® e fodon’ wegd D e fabuf e’ a=c Bz0r
Bmeod 16.03.2017d sob I3 =13 medd Fo. BSK-1-12389/2016-17 33 CD No.BSKD395 dod Diveow
16.03.2017008) az*80ts, LIIrbR (L8oed), toridnd) 9 decodedoinhd.

w0 DX VE,  ©v308 : I3 Fo. 5509003 weRd DYy BEwE :

\Bengaluru- 560 025. /

VR ¢, 20028 ©R0DY 15 HINY 2933 wF, 8ol Beud (28 /Suse3da Boows)
momidd /edinbmitd & Swod AsdnPdelond & deBe ZNTE Daecthon 1508nY  wen Hed
Bauuts :mgsaq TEsAUel. sgonog, Ik v “ 200209 = a3 aandﬂ#aq dopool BE0 e&oﬁ)a‘ql

w0800 SRoH SRICRHT.

a?zs&}'d DIonPn wordd shod mea“'gﬂ 38 defoeddy Soedd Aeuhdoa uﬁ)ﬁieﬁﬁﬁma’dm [Llamr)
ES a, z.&‘or'l'wad) #ef do. 9886728350/

SRundEst avowted . rOEfdurdEd vor® Fredobef ZdeFy
9740367868 mddﬁi Ao@drRuEIED.

sheejod ®0ei JowohAd Jodah &3 dwoginy HIcndn Jda,0f ERANC" ud yRoleal Jebs wyort ddd et dardet
Jeobr @petr, OF, doritedd - 560 001 wud wREE uhmbobad) ReBdd dorrivd, wond
ionhome/i ifin

wR0dort T,
(1) www.sbi.co.in & (2)
Dmeod : 26.09.2022
#ﬂd’ : Worldedy

www.mst mmerce.com/;

w08 vabdndds

B edmm 208
208000 B °aero33
BOTBRTD, a@mﬁo ©3Re
7, 5R0MEL TOTONO, 79,3
0B GTRen; 36T, QRNeES,
719,330 FOLIVOWE FoO3TE
@oﬁs WRMeS, 6@5@ e
2R, ¥ eITY %md
elevey) @5 ojacﬁel Rlsie
FODFE, T LVTRER
BRBRRTX. RMED
;. 30. ©F 8 FezToze
TRBITIVTE T2OTE B30 YV
LT, BW BRS TT
TRSTE, T30 T g
DT RFOIN 9T
R0, 3w&3 AN [T

ﬁt’ﬁ“—’%ﬁ“ﬁf- S05-500 36, OO
opts om0 [WRIMOWDIZ] E“)Eﬁé)eotbé

SHRIRmM

HOUSING FINANCE

8 _!l_s:i{ﬁ#a‘» AR dod Omod 15/10/2022

# thevd Zeoud edgdedend ob o '-----
Dot 26.09.2022 doty Nhanﬂ?ﬁj G c¥Orasii, .,Tl:losz.ci
ShaRdnre ALEeRElT wohoR I Sar o:mww WEAMRCH IT AV YRaohay,
25/10/2022 ol :smm Sad, ;m.. 740 wu:\.amh :mmmmm z,ammmcaﬁ o]
wEh,

uar& TRUTROD: I, TRV PYoesnva, SORRT JmRAENY Sevt SR Igude. ooy 9
WEAROD q,c..“gsmn, Fpem, OUE VTR SORAE JRANY e zayv Qmﬁmmﬂ.
HmLETh.

§d:$;' 1 e upm 3Qmuﬂd:m.u a.ammﬁﬁn- A

Qohode d_‘}:klz‘ S

i ;ad% 3@_&&53&?05:3.

woimImOS Zch b o/~

Dmeos: 28.09.2022 0‘3%:135 B

¢ cddendlat wB RS

TOSNFLTTIFRT TpoHW
QTo0BE TOTSESD:! aiaaa'a&:eoaa)

9740809407—9902008429

Email: skadvtblr@gmail.com

LTI TRAON® FIon® DNTe®

, TRTF QT A=2 3
= 400 051, Tedmed: 022 4241 0400, 022 4060 3100, daﬁ.\gw‘ http://www.shriramhousing.in
230D §0. 123, song TR weh, 2855, h,g~ 600 001

Do e8e0: S0, 96, $T7.. Hikeed, 205 02D, OF, CoeBHNT 2:8e wRFF, onends- 560010,

), ﬁzzcb dler =3, HpemEE

secomeend giled: 8

R, u,,m&. oF Noaerﬁr 1RO, (TRTF), =00t

WRWOF-4-

TRRTT a.a—h MRFRITON erdey
SANYR, SEOORT TPROIT

FyeIoed

-u-':—-—-.-f-w"

a..)CiEi.ﬁJ"OwD"S 890 8 s::&aci@
& SERon a%rd LRdciet & wpety shed,

[Ro3aH 8(6) @oITy, NHR] FASCEITESEIeTI s TlertE

o wE ek (2R0) ReLERE? 20027 Aok 8(6)T woInvwy, Lhdscwod Trewm TWNY PHT =Ty HRT VTR DI, YT LAY
ol 2002 ¥R ATATY TRTUT T-TTE TRTE TLE.
R TVDTON FOTRT(TH) Tone FAEHTH(H) [N 85 Hevd $vRHFTeSons, & e Ao
©To FPes
EDTV(H) Q00T 3
“Fendcire & wmod Sed” dTeos 21.10.2022500: aﬂ#ﬁ 11503 DRE,

hacﬁ
.‘-".L.P?.i lonTA]

UETRILER,
ROMO(T) Tone =

T

Doy woriaTIelee gl

SoBOTIT 20T Te. W03,
5908, B3 BT, 00 FT,
0O 0. 30%5 RIO3R,

TR SRRRYTOOT
DE) BWSTgeIcriedes gl ojyo@zﬁe 3R0TINATIND
g’ YDY. 30eT IR
s l'“a e ednen, 003
— B3 mqa@mn BDRTTO.

yoUs BEees
O SRS F9,03nREee-1, Bortd

do. 4, dnd of, Hurel B3t Dory* Soon, a%n' g%, deonsledy- 560 025.

Rl ARV Reptv) TRrOT FeT DTS sQIE wLHTO

CH
ot :ma’j—.o #3RY SRR ag auicinre
=, 10288 u-=oeee

Feoo Fo. 14 (dnydeda® 33(2))

asnon® dnelBerd
absf da, B emont won® wdst oy’ wallisast vt 1993 2da0 25 Do 28

Hdy watdoline Hﬂ‘ 1961d 26!#&&63 awmzaeaf,m a’i.l‘t!i&ﬁ:

©o% 0.632/2020

0.24.12.2020

eejepta®

NAME CLARIFICATION

|, BHUSHAN GOWDA J.S
Slo J.N.Srinivas Murthy Age 20
Years R/o No.221/802, 8th
Cross, Bahubalinagar, Jalahalli
Village, Bangalore North,
Bangalore-560013, hereby
declare that my name in
Document mentioned as Mr.
BHUSHAN GOWDA J.S and
also NAYAN J.S both names
are belongs to one and the
same person. vide affidavit
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L.B.ANASUYAMMA on
06.09.2022 at Bangaluru.
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